IN THE SUPREME COURT OF | NDI A
CIVIL ORIG NAL JURI SDI CTI ON

CONTEMPT PETITION (ClVIL) NO 340 CF 2009
N SPECI AL LEAVE PETITION (CIVIL) NO 2544 OF 2007

M S CHEMPLAST SANMAR LIMTED  ..... PETI TI ONER

VERSUS

¢ ARV RESPONDENT

ORDER

It is stated before us by the |earned counsel
for the petitioner that the respondent has taken
possessi on of the disputed prem ses. The respondent
has al so sent a conmunication enclosing the keys of
the prem ses. The same be handed over to the
| earned counsel for the petitioner. In this
situation, no further orders are called for.

The contenpt proceedi ngs are dropped.

[ CHANDRAMAULI KR. PRASAD]

NEW DELHI



OCTOBER 05, 2010.

JUDGMENT



